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BEFORE THE NATIONAL GREEN TRIBTINAL

EASTERN ZONE BENCH, FINANCE CENTRE,

3oD FLooR, NEw rowN, KOLKATA.

*t&.Ut&3.rurroz5 Original Application No. 133 of 2023lEZ

In the matter of:

Serajul Islam &Anr.

...Applicants

Versus

The State of West Bengal and Ors.

...Respondents

REPLY AFFIDAVIT FILED ON BEHALF OF THE DISTRICT

MAGISTRATE, BIRBHUM TO THE AFFIDAVIT DATED

07,12,2024 FTLED BY THE APPLICANTS.

I, Shri. Bidhan Chandra Ray, Late Srish Chandra Ray, aged about

55 years, by faith Hindu working for gain as the District Magistrate and

Collector, District- Birbhum, having my office at P.O. & P.S. Suri,

District Birbhum, West Bengal , PIN 73ll0l, do hereby solemnly

affirm and say as under :-

That I am working as the District Magistrate and Collector,

Birbhum District having my office at Suri, Post Office & Police

Station- Suri, District- Birbhum, West Bengal. I am the

Respondent No.5 and I have made myself acquainted with the
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facts and circumstances of the case and as such I am competent to

swear sign and affirm this affidavit.

That I have read a copy of the Original Application (hereafter the

Application) and the connected applications and the Affidavit

dated 07.12.2024 filed by the Applicants thereto, and understood

the contents and purports thereof.

That this Reply Affidavit is being filed by the deponent

Respondent No.5 in terms of the solemn Order dated 09.t2.2024

passed by this Hon'ble 'Iribunal.

That, an affidavit of compliance dated 17 .05.2024 and a Ctrrent

Status Report on Affidavit dated 07.12.2024 have already been

filed before this Hon'ble Tribunal by the District Magistrate,

Birbhum, whereby the steps taken for prevention of illegal

mining at the alleged site and the further current status report

have been placed for this Hon'ble Tribunal for kind consideration

and the contents and/or statements made there-at are not

reiterated herein to avoid prolixity. However, the deponent adopts

the same in this affiCavit and further craves kind leave of this

Hon'ble Tribunal to refer to and reply upon the same, as anrl

when necessary.

It is submitted that in rerrns of the solemn order dated 09.12.2024

passed by this Hon'ble Tribunal to file the Reply Affidavit, the
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deponent has issued a letter being Memo No.

M&IW57401DL&LRO(B)12024 dated 12.12.2024 to the Sub-

Divisional Officer, Rampurhat Sub-Division, directing him, inter

alia, to take immediate and every appropriate steps along-with the

other five members of the Sub-Divisional Committee to prevent

any sort of illegal mining activities, as alleged in the Affidavit

dated 07 .12.2024 of the Applicants and to submit a Committee

Report on Action Taken in respect of each and every paragraphs

of the said Affidavit of the Applicants. Through the said letter

dated t2.I2.2024, the Superintend of Police, Birbhum was also

requested to take stern necessary steps to prevent any illegal

mining activities, as alleged in the said Affidavit dated

07 .12.2024.

Photocopy of the said Memo No.

M&IW5740|DL&LRO(B)12024 dated t2.12.2024 issued by the

deponent is annexed hereto as Annexure-A.

That, in response thereto, an Action Taken Report of Sub-

Divisional Committee has been submitted before the deponent by

the Sub-Divisional Officer, Rampurhat through his Memo No.

l}zlJ}/r dated 3 1 .0 1.2025. The Sub-Divisional Officer,

Rampurhat has submitted tw,o further reports dated 07 .04.2025
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7

and 08.04.2025 before the deponent being Memo Nos.275lJM

dated 07.04.2025 andz7gllM dated 08.04.2025.

Photocopies of the aforesaid Sub-Divisional Committee

Report dated 3 1 .0 1.2025 and the further Reports dated

07.04.2025 and 08.04.2025 of the Sub-Divisional Officer,

Rampurhat are collectively annexed hereto as Annexure-B.

On the basis of the aforesaid Action Taken Reports dated

3 1 .0 L2025 , 07 .04.2025 and 08 .04 .2025 , the deponent begs to

submit the following facts for kind consideration of this Hon'ble

Tribunal.

(i) That, mining activities on the alleged quarry site

pertaining to Plot Nos. 707,708, 713,7t4,7I5,

716, 670 and 677 in Mouza- Madna under P.S.-

Nalhati have been completely prevented and these

plots of land have nowadays become abandoned

land.

(ii) That, no evidence of use of heavy explosives at the

alleged site, as alleged by the Applicants in their

Affidavit dated 07.L2.2024, cotild be found.

(iii) That, no stone debris could be found specifically on

the subject plots of land pertaining to the alleged
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quarry site; however some debris of black stone

were found in neighbouring plots of land being Plot

Nos. 686, 602,688, 690.

(ir) That, illegal mining activities could be found on

some neighbouring plots of land of the alleged

quarry site being Plot Nos.38 L, 382,383, 303, 673,

680, 555,556 , 678, 681, 682, 772, 780, 779, 306

and 305.

(") That apart, two stone crushing units were found

operating illegally in Plot Nos. 709,710 and 7ll by

John Hansda (present respondent uo. 17) and one

Brjoy Mondal without obtaining valid

licenses/consentsi permissions from the competent

authority. On the other hand, some stone crushing

units were also found operating by miscreants

illegally without obtaining requisite

licenses/permissions/consents in Plot Nos.

381/1 457, 381/1458, 709,710, 711, 380, 381, 382.

It is pertinent to mention here that these plots of

land, where illegal mining and crushing units are

being operated, are not part of the alleged quarry

,$

){

M
NOTARY

SUR| SAOAT courT utlllt M
REGqr- t2 I f6

\\\o^\)-s

434



6

MD

d ffrt
,

MD NASE* HO 5SA'N tNC>TA RY
Regd.tr o

t2lts
SD

N RY

site specifically mentioned in the present Original

Application.

(vi) However, the Sub-Divisional Officer, Rampurhat

lodged a complaint dated 27 .0t.2025 with the

Nalhati P.S. against (i) John Hansda, (ii) Btjoy

Mondal, (iii) Suresh Hansda, (iv) Sajed Sekh and

(v) Paresh Kumar Dutta for conducting illegal

mining, storing, crushing and transportation of

stone in Plot Nos. 382,383, 709,710 and 711 to

prosecute the offenders in accordance with law and

also to seize the illegally mined, stored and

transported mineral together with equipments and

vehicles and to dispose of the same under the

provisions of the BNSS. The said complaint dated

27.01.2025 has been registered as FIR No.3712025

of Nalhati P.S.

Copies of the aforesaid complaint dated

27 .01.2025 lodged by the Sub-Divisional Officer,

Rampurhat together with the FIR No.37l2025 are

annexed hereto as Annexure-C.

(vii) That, the Surb-Divisional officer, Rampurhat has

lodgerl a further complaint dated 08.04.2025 with

Suil sAo^i courT iltt}rt,M

"oo[i|d4\*
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the Nalhati P.S. against unidentified offenders for

conducting illegal mining, storing, transporting and

running illegal crushing units in Plot Nos. 381, 382,

303, 555, 556, 678,681, 772, 779,305, 38111457,

381,11458, 380 of Mouza- Madna, to prosecute the

offenders and to seize the illegally mined, stored,

transported mineral and to dispose of the same as

per law. The said complaint dated 08.04.2025 has

been registered as FIR No. 1 6912025 of Nalhati P.S.

Photocopies of the aforesaid complaint dated

08.04.2025 of the Sub-Divisional Officer,

Rampurhat and FIR No.l 6912025 are annexed

hereto as Annexure-D.

(viii) That, Budhisal Soren, respondent no.17, was also

found conducting illegal mining and operating

illegal crushing unit in Plot Nos. 518, 1067 ,

106711440, 1068, 1069, 1057, 1058, 1059, 1060,

1061 , 1062,595 and 1503 of Mouza- Madna and

accordingly, the Sub-Divisional Officer, Rampurhat

has lodged a complaint dated 13.03.2025 with the

Nalhati P.S. to prosecute the offender and to seize

the illegally mined, stored and transported mineral

1\ o4\?-<
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and to dispose of the same in accordance with law.

The said complaint dated 13.03 .2025 has been

registered as FIR No. 12712025 of Nalhati P.S.

Photocopies of the aforesaid complaint dated

13.03 ,2025 of the Sub-Divisional Officer,

Rampurhat and FIR No.127l2025 arc annexed

hereto as Annexure-E.

(ix) That, the Block Land 8. Land Reforms Officer,

Nalhati-I has also lod ged a written complaint dated

17.12.2024 with the Nalhati P.S. against illegal

mining activities on Plot Nos. 427, 382, 383, 727 ,

728 of Mouza- Madna conducted by (i) Amir Sk,

(ii) Sajet Sk, (iii) Kaju (iv) Samrat, (v) Mistu, (vi)

Pintu and (vii) Jahirul. The said complaint dated

17.12.2024 has been registered as FIR No.

70412024 of Nalhati P.S.

Photocopies of the aforesaid complaint dated

17.12.2024 of the Block Land & Land Reforms

Officer, Nalhati-I and FIR No.704l2024 are

annexed hereto as Annexure-F.
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PARA-WISE REPLY TO THE AFFIDAVIT DATED 07.12.2024

FILED BY THE APPLICANTS:

8 Barring what have been specifically stated and admifted herein

above on the basis of the aforesaid Action Taken Reports and

save and except what are specifically matters of record, all other

and further statements and/or allegations contained in different

paragraphs of the Affidavit dated 07 .12.2024 filed by the

Applicants (hereafter called oothe Affidavit dated 07.12.2024") ate

denied and disputed by me in seriatim. The deponent craves kind

leave of this Hon'ble Tribunal to file further affidavit on further

development/action taken, if so necessary.

The statement contained in Paragraph 1 of the Affidavit dated

07.12.2024, ts formal in nature and hence, deserves no response

on merit from the answering deponent.

The statement made in Paragraph 2 of the Affidavit is admitted

by me to the extent of what are specifically matters of record and

anything contrary to the same is denied and disputed by me. In

this regard, I refer to and rely cn my various statements made in

the Affidavit of Compliance dated 17.05.2024,the Currettt Status

Report on Affidavit dated 07. t2.2024 filed before this Hon'ble

Tribunal by the deponent as well as my statements made in this

affidavit, whereby various steps taken for prevention of illegal

9
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mining at the alleged site along-with a step of installation of a

large sign board at the alleged quarry site, have been placed

before this Hon'ble Tribunal for kind consideration.

The statements and/or allegations contained in Paragraph 3 of the

Affidavit dated 07 .12.2024 are denied and disputed by me save

and except what are specifically matters of record and while

denying the same, I beg to place my reliance on my statements

made in various sub-paragraphs of ParagraphT of this affidavit.

At the cost of repetition, it is stated that as per the

aforesaid Reports of the Sub-Divisional Officer, Rampurhat, no

stone debris could be found at alleged quarry site; however, some

stone debris could be found on the neighbouring plots of the

alleged quarry site viz. Plot Nos. 686, 602, 688 and 690. It is

further reiterated that the Sub-Divisional Committee did not find

any evidence found of use of heavy explosives in the alleged site.

The photographs annexed by the Applicants in their affidavit

dated 07.12.2024 were also old photographs taken in the month

of Augu st, 2024 and the Sub-Divisional Committee has captured

some photographs on 19.12.2024 and 07.04.2025 to substantiate

the absence of any illegal dumping, mining and explosion

activities in the alleged quarry site. Relying on the said Reports

o
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of the Sub-Divisional Committee, it is most humbly submitted
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that the statements and/or allegations contained in the Paragraph

3 of the Affidavit dated 07 .12.2024, appear to be contrary to the

present actual state of affairs, as placed herein above.

some Photographs taken by the sub-Divisional

Committee dated 19.12.2024 and 07 .04.2025, as referred to

above, are annexed hereto as Annexure-G.

12. With reference to the statement and/or allegation contained in

Paragraphs 4 and 5 of the Affidavit dated 07 .12.2024, I repeat

and reiterate what have been stated by me in various sub-

paragraphs of Paragraph 7 in this affidavit. It is reiterated that as

per the aforesaid Sub-Divisional Committee Report submitted

before the deponent, two stone crushing units were found

operating in Plot Nos. 709,710 and 7ll, which do not form the

plot of land of the alleged quarry site mentioned in the instant

Original Application; however, the Sub-Divisional Committee,

on prima facie enquiry, found that these two stone crushing units

were operated by the respondent No. lT lJol::r:- Hansda and another

person namely Biloy Mondal rvithout obtaining valid

N

license/consentlpermission from the competent authority and thus

in violation of the extant statutory provisions; and there are piles

of stone illegally stored on the aforesaid Plot Nos. 709,710 and

7ll. Accordingly the SDO, Rampurhat has lodged the aforesaid

"""(-fl 62\ts
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complaint dated 27.01.2025 with the Nalhati P.S., registered as

FIR No.37l2025 date d 27 .01.2025 of Nalhati P.S.

With reference to the statements and/or allegations made in

Paragraph 6 of the Affidavit dated 07.12.2024,I beg to refer and

rely on my statements made in various sub-paragraphs of

Paragraph 7 in this affidavit and anything contrary to the same

and save and except what are specifically matters of record, all

other statements and/or allegations made by the Applicants in

their Affidavit dated 07 .12.2024 are denied and disputed.

At the cost of repetition, it is submitted that as per the Sub-

Divisional Committee Report, the illegal mining activities in the

alleged stone quarry pertaining to the subject plots of land being

Plot Nos.707, 708, 713.714,715,716,670,677, have been fully

prevented in compliance with the solemn direction of this

Hon'ble Tribunal and the said alleged site has now become an

abandoned land.

However, the Sub-Divisional Committee, on enquiry,

found that illegal stone mining and running of illegal stone

crushers at certain plots of land situated outside the alleged

quarry site, as submitted herein before in various sub-paragraphs

of Paragraph 7 in this affidavit and accordingly, to prevent

operation of such illegal mining and crushing units, the Sub-
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Divisional Officer, Rampurhat as well as the Block Land & Land

Reforms Officer, Nalhati-I have lodged formal complaints with

the Nalhati P.S. which have been registered as FIR Nos. 3712025,

16912025, 12712025 and 70412024.

The statements and/or allegations made in Paragraph 7 of the

Affidavit dated 07 .12.2A24 are denied and disputed by me save

and except what are specifically matters of record and to the

extent in so far as the various measures/steps taken for prevention

of illegal mining and crushing units at the alleged plots of land, is

concerned which have besn placed before this Hon'ble Tribunal

through the affidavit of connpliance dated 17 .05.2024, the Current

Status Report on Affidavit dated 07.12.2024 as well as in the

present affidavit.

With reference to the statements made in Paragraphs 8 and 9 in

the Affidavit dated 07 .12.2024,I beg to refer to and rely on my

statements made various paragraphs of the affidavit of

compliance dated 17 .05.2024, the Current Status Report on

Affidavit dated 07.',2,2024 as well as in the present affidavit,

whereby steps taken for prevention of illegal stone mining and

stone crushing at the alleged site, have been placed for kind

consideration of this Hon'ble Tribunal and anything contrary to

the same, the other and further statements and/or allegatiorrs
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contained in the Affidavit dated 07 )2.2024 are denied and

disputed save and except what are specifically matters of record.

It is further most humbly submitted that in due compliance of the

solemn direction of this Hon'ble Tribunal, the deponent has taken

every and immediate steps for prevention of illegal stone mining

and stone crushing at the alleged site.

It is respectfully prayed that this Hon'ble Tribunal may

graciously be pleased to pass appropriate order/orders in the

present matter, as may be necessary for the ends ofjustice.

The statements made in paragraphs 1 to 3 of the foregoing

affidavit are true to my knowledge, those made in paragraphs 5 to

!4 arc information derived from the records and the rest are my

humble submissions before this Hon'ble Tribunal.
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i Deponent.

Dlstrict Magistrate
Birbhum
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Prashasan

Government of West Bengal

Office of the District Magistrate
Birbhum

Bhavan, PO- Suri, District- Birbhullll W'B" 731101

Emait :: dm-bir@nic,in

ID 74 Date: LLtlL t2 024
Memo No. M&Iw 5740

To
The Sub'Divisional Officer

Rampurhat Sub'Division, Birbhum'

sub: Illegal mining and related activities in Mouza- Madna'

Ref: (i) Affidavit dated 07 ,12.2024 firedon behalf of the Appticant No. 1 & 2 in o'A' No'

' I rl or 2o23lEZ
i '-., ,, i, (ii)"order dated 09.12,2024 passed by the Hon'ble NGT, Eastern Bench in o'A' No' 133

of2023l1Z inthe matterof sera3ul Islam & Anr. vs. state of wB & ors'

"..

copies of the Affidavit dated 07.12,2024 filed by the Applicants in o'A' No' 133 of

z'zSlu:-before the Hon,bte NGT atong-with the solemn order dated 0g'12'2024' are enclosed for

perusal.

In the joint report dated .07 ,12,2024 submified the committee before the undersigned', it was

mentioned that the committee made frequent visits including a recent visit on 06'12 '2024 to the

alleged site, but did not find any incidence of illegal mining activities happed.meanwhile on the

alleged site/plots. It was further mentioned that mining excavation on Plot Nos '707' 712' 713 &'

/14 happenbd long time ago, but traces of recent excavation (nearly about few months ago) on Plot

N;.;s6;d partlv on Plot No'715 was sensed'

Based on the said report, an affidavit has been filed by the undersigned on 07 '12'2024

before Hon'ble NGT.

However, the APPlicants, in their affidavit dated 07.12.2024 and the accompanyrng

photograPhs thereat filed bY the before the Hon'ble NGT, have alleged that heavy explosives are

being used to blast and shatter the hills in fragments and the private respondent Nos' 17 &' 18

namely John Hansda and Suresh Hansda along-with their associates are continuously dumping

debris in Plot No. 677 &,713 using a route on the western side of Plot Nos.7l3 &'715' It has been

further alleged that the said private respondents and his associates are running crushing units

illegally at Plot Nos. 7Og,7lO in Mouza' Madna' It is also alleged that Budishal Soren is carrying

on illegal mining activities in the neighboring plots in Mouza- Madna.

The Hon'ble NGT, Eastern Bench' in the orderdatedOg.12.2024,hasdirectedtheDistrict

strate, Birbhum to file an affidavit glvlng para to para repty in clear terms to the affidavit
Magi

T Page 1 of 2
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IL
dated 07,12,2024 since there is an admission that there was illegal mining on Plot No'6EE ano

partly on plot No.715 and the Hon'ble NGT has raised a question, which would be evident from the

said order dated 09.12.2024'

you are therefore requested to go through the contents of the aflidavit dated 07' 12'2024

including the photographs annexed thereto, filed by the Applicants as well as the solemn order

dated 09.17.2024 passed by the Hon,ble NGT, and to take immediate appropriate steps along-with

other five members of the committee constituted vide ttris office order No'

M&lwr7 361DL&LRo(B)/24 dated rg.04.zoz4, strictly in accordanee with law' as may deem

necessary to prevent any sort of illegal mining activities, as alleged in the said affidavit dated

07,12.2024 of the APPlicants'

' you are further requested to submit a joint report of the committee dealing with each and

every paragraphs contained in the said affidavit dated 07.12,2024 of the Applioants'

The Report along-with supportive documents/photographs should reaoh to this end within

three weeks from this date'

n
District

Memo No. M&lvI/ 5 i/rOIL(L) /DL&LRo (B)t2024
WBirbhum'

Date: IL l!2, 12024

Confidential Copy [IN SEALED ENVEI,OPI fonvarded to:

The superintendent of police, Birbhum, with a request to take stern steps, as deems necessary

strict in accordance with law, to prevent any itlegal mining activities' as alleged in the affidavit

dated 07.12,2024 of the APPlicants'

lr
District

y- Birbhum.

+6
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+
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GOVERNMENT OF WESTBENGAL
OFFICE OF THE SUB-DIVISIONAL OFFICER

RAMPURHAT S BIRBHUM
E-mail ID : h@ com-S

.M sECrtoN)

MemoNo:- tCI} /lM

To,
The District Magistrate,

Suri, Birbhum.

I E g, Dated:

tj i an-' NS,"*., : ...."-"orrc rrorrrc'

{"''l'L ii:fi. '} 'airsdrNits*s

-;;-.::O-n;.P:fl.Aii:

z1/07/2025

I r" I

\.tYI

Sub: Illegal mining and related activities in Mouza- Madna'

Ref: Memo no. M&}/-15740/DL&jLRO(B)/ 2024, dated 12.12.2024.

Sir,

Enclosed please find herewith the desired report of sub Divisional Committee in response

to the memo under reference in connection with the o.A. NO. 133of 20?3 / zE of the Hon ble

NGT in the matter of Seraiul Islam & Anr' -Vs- State of West Bengal & Ors'

This is for your kind perusal and for taking further course of action'

Enclo:- As stated.

Yours faithfullt,

Sub-Di er

Rampurhat, Birbhum

MemoNo:-t6| (6)/JM Datedt\l /01'/202s

Copy forwarded to:

1. The ADM &DL &LRO, Birbhum, for kind information'

2. The SDL&LRO, Rampurhat for information'

3. The SDPO, Rampurha! for information'

4. The BDO, Nalhati-I dev. Block for information'

5. The BL&LRO, Nalhati-I Block forinformation'

6. The I.C, Nalhati Police Station, Nalhati Birbhum For Information'

,T

Sub- er
I,o(, t
-lI

C:\
t.B

S

I

Onn S
R.doc\27.1.2025

Rampurhat :: Birbhum
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Report re

r8
eardins rep lies to the pares contained in the Affidavit of the

petitioners dated on 07.12.2024 in O.A. No. 133 of 2023 in the matter of
Seraiul Islam & Anr. -Vs- State of West Bengal & ors in NGT.

In pursuance of the letter of the District Magistrate, Birbhum vide memo no.

M&M/5740/DL&LRO (8)/2024, dated on 12.12.2024 the Sub Divisional Officer, Rampulhat and

other members of the Sub Divisional Committee conducted a spot enquiry on 13.12.2024 and

again the Nalhati-I Block level committee [BDo, BL&LRO and o.c, Nalhati ps. ] have conducted

joint inspection and submitted report dated on 03,01..2025.

Replies to the points raised in deferent paragraphs of the affidavit submitted by the applicants

dated on 07.12.2024 before the Hon'ble NGT i.c.w. the o.A No. 133 of 2023/EZ in the matter of

Serajul Islam & Anr. -Vs- State of West Bengal & ors. are being given as following on basis of

field inspection by the Sub Divisional as well as Nalhati-I Block Committee;

Para-2: It is being admitted that large signboard has been placed at the alleged site, inter alia that

any kind of extraction of stone thereat is fllegal and is liable to be prosecuted strictly in

accordance with law.

Para-S: On repeat verification it has been observed that at the neighboring plots, viz 686,602, 688

& 690 there have been some debris of stone found, but not on the suit plots. Similarly no

evidence of using heavy explosives in the alleged sites have been found. Thus the issue

raised in this paragraph is not true. The photographs which were annexed with the

affidavit as Annexure-A were taken in the month of August,2024, not taken recently.

The recent photograph which have been taken on 19.12.2024 are being annexed herewith

as the proof of absence of any illegal dumping, mining and explosion activities in the

alleged sites.

Para4: It is admitted that there are two numbers of stone crushers running in Plots no. 7O9,710

& 7ll, but these Plots are not included in the alleged sites, i.e. these are not suit plots.

However it is to state that these two Crushers are illegal and running in contravention of
" the provisions of Law without any valid License/permit or consent to operate of the

comPetent authority. On prima facie it has been learnt that one ]ohn Hansda (here

respondent no. 17) and another Bijoy Mondal are the perso4s running these illegal

crushers and FIR have been lodged against them in the Nalhati Police Station and

GTTb'-
directions have been issued to police authority to stop these Crusher units.
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Para-S:

Para-6:

rq
Page-Z

It is adrnitted that in Plot no.709,710 &.711, there are piles of black stone where illegally

nrinecl stones have been stored in contravention to the provision u/s a(1A) of tl-re MM

(D&R) Act, 1957, Accordingty steps have been taken by lodging FIR in Nalhati Police

Station for prosecutiou against the rniscreants.

It can be stated taking on fuIl responsibility that within the allegecl sites pertaining to the

strit plots, viz 707,708,713,71.4,71.5,71"6,67A &.677 of the Mouza- Madna ].L. no. 77

ulcler Nalhati Police Station illegal mining of black stone have been fully preveuted and

these lancls have now a days become an abandoned land. Thus the solemn order passecl

dated on L6.02 .2A24 by the Hon'ble NGT in O.A NO. 133/EZ rs complied with.

Hower.er on field enquiry it has come to the notice that in neighboring few plots,Ytz,38L,

982,983,303, 679,680, 555, 556, 678, 681, 682,772,780,779, 306, and 305 illegal stone

rnining are running. Investigation is going on as to who are conducting these illegaI

rninilg. Recorded. ou,ners of these plots are poor Tribal people, who do uot disclose the

identity of persons involved either because of fear or vested interests in connivauce with

the persons involved in mining.

Nor,r, investigation is going on and steps are being taken to close these illegaI mining ancl

to prosecute against the miscreants.

On investigation it has been also found that there are some illegal stone crusher ttuits iu

tlre plots 11o. 381/1,457,381/L458,709,770,7TL,3B0, 381&382 run by the some miscreants

n ho have no licence/ permit/ consent to operate (CTO). Stones are being transported

from the illegal mines to these crushers and after crushing finished product of black stone

are being tr.ansported from these crushers to the different places. A11 these activities, i.e. ,

nining, storing and transportation of black stone are being run ilIegalIy in contavention

to tlre provisions laid down u/s  $) and 4(1A) of the Mines & Minerals( Development &

Regulation ) Act, 1957 ancl also in contravention to the Rules as laid down under Rules

3(1) (a) ancl 3(1)(b) of the West Bengal Minor Mineral collcession Rule,2A16. Though these

activities are not beir"rg conducted within the alleged site of suit plots , howet'er steps are

being taker"r to stop the illegal nlining as r,vell as to close these illegal crusher units.
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para-7: Police authority on receiving complaints from the instant applicants as well as on basis of

IIR lodged by the BL&LRO, Nalhati-I and the other official of the civil administration,

started different cases and has been conducting ir-rvestigation on the matter. Investigation

is going on, soon they will reach the conclusion to frame the charge against offenders.

Para-8: Have nothing to make any comment.

para-9: It may be admitted that the administration is fuliy aware of the fact that these illegal

mining's are damaging the environment and endangering the general health of local

people through Pollution.

To cornply with the solemn order passed by the Hon'ble NGT dated 17.02.2024 in O.A. No.

:Igg/ZE/2024, illegal mining activities on the suit plots have been possible to prevent and to

disbud. However to completely and effectively Prevent illegal mining continuous measures ale

required targeting extraction, transportation and storage of black stone as a whole

dby
!;
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Sub er

rt)uf t; rLlIIl
i,. 

.

i. l
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Block Development Officer

Nalhati-I Dev. Block, Birbhum

Sub nal FoHce Officer

Rampurhat:: Birbhum

Sub

Block Lancl & Refortns Officer

Officer

Tfi3I

\..
\n"r.r

Nalhati-I Block, Birblwut ^

n,!,"I'-^,$'[S
1 I ,,. .: 1d1lr[9,35,,,) ,), ,.:.11.!,
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\\\,

Inspector-In - Charge

Nalhati Police Station

Nalhati:: Birbhum
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GoVERNMENToFWESTBENGAL
OFFICE OF THE SUB-DIVISIONAL MAGISTRATE

RAMPURHAT * BIRBHUM
E-mail ID :- com

[.vt SECTION;

Ivlemo No:- ?*4 5 /JM

t a

o I /04/2025v t 
-b>r,l Gnl

Lr

To

The Distr ict Magish'ate

Birbhum

sub:- Further Development/Action Taken Report i.c.w. ilIegal mining and related

activities in Mouza- Madna '

Ref.- Memo No. - M&M/1626/DLbLRO/2025, Dated- 04,04'2025',

Sfu,

Regardingmemourrderreferencethisistobringtoyourkindnoticethattopreventillegal
mining, tlnsporiation of illegally mined stone and crashing of stones in illegal crusher units in the

Mouza-Madna sevetal steps have been taken and the sub Divisional committee ate taking different legal

actions agairut the miscfeants. In addition to the leport dated on 97.01.2025 vide memo no' 102/JM in

para-6 the latest status report is being elaborated as following:

1. An F,I.R has been lodged in Nalhati Police Station dated on 27.07.20?5 against 1) |ohn Hansda, 2)

BijoyMondat,3)sureshHansda,4)sajedsekhand5)PareshKumarDuttaforconductingillegal
miing in plots no . 383,720, ZZ+, SOO, gOz, 780, 673' 680 & 682 of the Mouza -Madna and for ruming

illegalcasherunitsofillegallyminedstoneinplotno.Tll,SsS,gE2,TogSxTTooftheMouza-Madna
incon*aventiontottresecuonalt)anda(1A)oftheM.M.(D&R)Act,1957andRules3(1)(a)and3(1)
(b) of the W.B.M'M.C. Ru1es,2016'

On the basis of that FIR in the Nalhati police station acase, vtde no.37 /25, dated 27 '07'2025 has

beenstartedundersection303(1)e.ao+12;orti."BNSSreadwithsection2l(1)M.M.(D&R)Act,1957
and Rules 50(1) of WB'M.M.C. Rules.,2016'

In this FIR, officer-In-Charge Nalhati Police station was requested also to seize the illegally

mined, stored and transported bi=ack stone with all equipments and vehicles used for mining related

workaspersection2l(4)oftheM.M.(D&R)Act,7957rcadwithRu1es50(1)ofW.B.M.M.C.Rules,
2076 andalso as per section 106 BNSS and to dispose all the seized articles as per provisions laid

down u/s 505 & 506 BNSS.

2. . Dated on 05.02.2025 the Nalhati -I Block Level committee reported that one of the respondents '

Budishal soren has been conducting illegal mining and also running illegal crusher units in plots no

578,7067,1067/1MO,1068,7069,tOSz,uOSS'7059'7060'1067'L062'595and1503oftheMouza-
Madna.

onbasisofthatteportanFlRhasbeenlodgedagainstBudishalsoreninNalhatiPoliceStation
andthereacasevideno,T2\/2idated13.03.2025hasbeenstaltedagainstBudishalSorenasper
sections 303 & 304 of the BNS read with section 21(1) of the M.M' (D&R) Act 1957 read with Rules

50(1) of W.B.M.M.C. Rules, 201'6 D
t
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In this FIR, Officer -In -Charge Nalhati Police Station was also requested to seize the illegally

mined, stored. black stone and the machinery and vehicles used for the illegal Crusher units as per

section 21,(4) of the M.M. (D&R) Act, 1957 read with Rules 50(1) of W.B.M.M.C. Rules, 2016 and also

as per section 106 BNSS and to dispose the seized articles as per section 505 & 506 BNSS.

Dated onlz.l2.Z}Z4the Block Land & Land Reforms Officer, Nalhati-I Block lodged an FIR in

the Nalhati Police Station vide memo no. 1342 dated 17.12.2024 against 1)Amir SK, 2) Sater Sk, 3)

Kaju,4) Samrul,5) Mistu,6) Pintu & 7) Jahirul for conducting illegal *inirg in plot no.427,382,383,

727 &.728 of the Mouza -Madna.
Dated on 24.01..2025 and also on 24.02.2025 hearing were conducted with the recorded raiyats of

the lands where illegal mining were found to be conducted in the Madna -Mouza. About more than

35 nos, of raiyat have been heard, but these Tribal people either out of ignorance or fear did not

disclose the identity of the persons involved in illegal mining in their lands. It may also be because of

vested interest in connivance with the persons involved that they do not desire to disclose the

identity of these miscreants.

However investigation is going on to trace out the identity of the miscreants involved in illegal

mining and steps are being taken to prevent fully the illegal mining activities in Madna Mouza'

Latest photographs are being sent herewith which are the proof of no *it i.g activities being

conducted in the suit lands, being Plots No.707,708,713,7'1,4,715,7'!'6,670 &.677 of the Mouza-Madna'

Enclose:-i) Copy of FIR,37 f 25, wrthcomplaint.

ii) Copy of FIR, 127 /25, with complaint.
iii) Copy of FIR by BL&LRO, Nalhati-I
iv) Copies of two hearing notices

v) PhotograPhs.

Yours

Sub Di Officer
Rampurhat:: Birbhum

Memo no. 2*V5 /s/IM
Copy forwarded to :-
1. The SDL&LRO, Rampurhat, Birbhum for information,
2. The SDPO, Rampurhat, Birbhum for information,
3. The BDO, Nalhati-I Dev. Block, Nalhati, Birbhum for information.

4. The BL & LRO, Nalhati-I Dev. Block, Nalhati, Birbhum for information.

5. The Officer-In-Charge, Nalhati P.S, Nalhati, Birbhum for information.

Dated b 7 /04/2025

*D

Sub Officer

5
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GOVERNMENT OF WEST BENGAL

OFFICE OF TF{E SUB-DIVISIONAL MAGISTRATE
RAMPURT{AT' * BIRBFruM

Memo No:- 279 /JM
To

The District Magistrate

Biilrhum

Sir,

E:mail ID : - edm{Phqgulail'P"srq

0.M SEsfIoN)

$r.rb:- Fu.rther: Development/Action'taken Report i'c'w' illegal mini*g and relatecl

activities in Mouza- Madna 
t - 04.CI&,20?5.

Kef'-MemoNo..M&M/1626IDL&LRO/aCIZ',Dated-|)*.v*.l;v.L'J.

C:\Users\RezaklDesktopU'M'scctionUlvlsectiori\AllLctterR'doc\8'4'2025'

*'B'*Mi;IITii'l-';iR 
in the Narhati police *u*_:o a case, vide na.3vf z5,u:fflf i'it"Y:

been started und.er section 303(1) & 301p) of the BNss read with section 21(1) M'M' (D&R) Act' 1957

and l{ules 50(1) of W'B'M'M'C' Rules'2016'

In this FIR, o{ficer-In-charge Nalhah Police station wa$ requested also to seize the illegally

minecl, stored and bansported brack stone with al, equipments an{vyhicles used for mining related

work as per secrion 21(a) of the M,M. (D&R) Ac.t, tisT'rea! witf 
ry*",:0,(') :j Y*y'C' 

Rules'

2016 and alscr as per section 106 BN55 and to dispose all the seized articles as per provisions laid

,. 
u",ffi#::T#Xffi: 

Nalhati -r Erock r,ever comnittee reported that one of the respondents '

Budishal Soren has been conducting iil-g1-TT::9. ^"0 
also running illegal crusher units in piots no

51g, 1067, 1A67 /144A, 7068, 1069, tlsz' 1oss' 1059' 1060' 1061 ' 1A62' 595 a*d 1503 of the Mouza -

I

Hfr

MD NASE
HOSSAIT\ *,VOTARY
Retd. Xo

tzlre

*

iso

F"

Dated: 08/A4/2025

Madna.

0n basis of that rePort an FIR has been lociged against Budi*a1 Soren in Nalhati Police Station

anct there a case vicle no' 7?7 /'25 dated 13,03'2025 has been started against Budishal Soren as Per

sections 303 & 304 of the BNS read with section 2I(1) of *re IvI'M' (D&R) Acf !957 read with Rules

50(1) of W.B.M'M'C' llules,20t6,

Cont-Z
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In this FIR, Officer -ln -Charge Nalhati Police Station was also requested to seize the illegalty
mined, stored black stone and the machinery and vehicles used for the illegal Crusher units as per

section 2t(a) of the M.M. (D&R) Act,1957 read with Rules 50(1) of W.B.M.M.C. Rules, 2015 and also

as per section 105 BNSS and to dispose the seized articles as per section 505 & 506 BNSS.

3. Dated on77.12.2024 the Block Land & Land Refr:rms Officer, Nalhatil Block lodged an FIR in the

Nalhati Police Station vide memo no. L342 dated 77.72.2A&against l)Amir SIq 2) Sater Sk, 3) Kaju

4) Samrul, 5) Mistu, 6) Pintu & 7) iahirul for conducting illegal mining in plot no. 427,382,983,727 Et

728 of. the Mouza -Madna.
4. Dated on 24.01.2025 and also on 24.02.2025 hearing were conducted with the recorded raiyats of

the land.s where illegal mining were found to be conducted in the Madna -Mouza. About more than

35 nos, of raiyat have been heard, but these Tribal people either out of ignorance or fear did not

disclose the identity of the persons involved in ilIegal mining in their lan&s. It may also be because of

vested interest in connivance with the persons involved that they do not desire to disdose the

identity of these miscreants.

However investigation is going on to h'ace out the identity of the miscreants involved in illegal

mining and steps are being taken to prevent fully the illegal mining activities in Madna Mouza.

5. An F.I.R has been lodged in Nalhati Police Station vide memo no. 278 dated on 08.04.2025 against

some unidentified offenders for conducting illegal mining & transportation of stone and illegally

running Crusher units in plots no. 381., 982,309,555, 556, 678,687,772,779,305,381,/L457,381/1458

& 3g0 of Mouza- Madna J.L. no. -11 under Nalhati Police Station as per section A(1) and  (1A) of

the M.M. (D&R) Act,1957 anc{ Rules 3(1) (a) ancl3 (1) (b) of the W.B.M.M.C' Rtt1es,2016.

6. Latest photographs are being sent herewith which are the proof of no mining activities being

conducted in the suit lantla being Plots No. 707, 708, 7!3, 7L4,775,716, 670 &. 6tr7 of the Mouza-

Madna.

Enclose:-i) Copy af.FIR,\7/ 25, with complaint.

ii) Copy of FI& 127 /25, with complaint.
iii) Copy of FIR by BL&LRO, Nalhati-l
iv) CopY of FIR bY SDO, RamPulhat
v) Copies of two hearing notices

vi) PhotograPhs.

Rampurhat:: Birbhum

Merno no. 279/5ll}l{
Copy forwarded to:-
1. Tire SDL&LRO, Rampurhat, Ili'bhum for information'

2. T1le SDPO Rarnpurhat, Birbhum for information'

3, The BDO, Nalhati-I Dev. Block, Nalhati, Birbhum for information.

4. The BL & LRo, Nalhatil Dev. Block, Nalhati, Birbhum for information.

5. The Officer-Lr-Charge, Nalhati P'S, Nalhati, Birbhurn for information'

Sub

Dated 08/04/2025

Rampurhat:: Birbhum

.M. S ectior*JM Secti orr\A I I l-ctter ll. doc\8'4' 2025
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* HOSSAIT\

NOTARY
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GOVERNMENT OF WEST BENGAL

OFFICE OF THE SUB-DIVI$OhTAL OFFICER
RAMPURHAT * BIRBHUM

E-mail ID : - sdmfph,gsnftei}'Sqrr"r

0.M SECTION)
Dated: Lq /01/2025

Memo No:-
To,

The Officer -In- Charge,

Nalhati Police Station,

Nalhati, Birbhum.

sub:_ FIR against the offenders for illegal mining, storing and transportation

of black Stone and running illegal stone Crusher Units'

Name of the Offenders:

1. John Hansda

2. Bijoy Mondal

3, Suresh Hansda

4. Sajed Sekh

5. Paresh kumar Dutta

Sending herewith a field enquiry tePort, iointlY conductandsentbytheBDO,Nalhati;IDev'

Block, BL&LRO, Nal.hati'I Block and I/C Nalhati PS' dated on 03.01 .2025 which is self explicit'

You are herebY requested to prosecute against the above named offenders as per Section

2X(1) of the M.M. (D&R) Act, 1957 read with Rule 50(1) of the W.B.M.M.C' Rules, 2A1'6 for

conducting iltregal mining, storing , crushing and fransPorting of black stones in Plot no' 382,

383, 709, 71A and 711' of the Mouza- Madna ,1,L, No' 11 under the Nalhati PS. in contavention

to the Section 4(1) and 4(1A) of the M .M.(D&R) Act, 1957 and Rules

3(1)(a) and 3(1)(b) of the W'B'M'M'C

Also you are requested to Prosecute

.Rules,2076,

against the offenders as per Section 3031304 BNS'20?g'

AIso you are requested to seize the illegally mined, stored and transported black stone with

all equipments and vehicles used as per section 21(a) of the M,M.(D&R) Act, L957 read with

Rule 50(1) of the W.B.M.M.C' Ru1es, 201,6 and also as

section 505 & 506 BNSS in the above P lots.

This is an FIR against the above named offenders for conducting illegal mining and running

illegal crusher unit without any Licence/ Permi etent authoritY.

equestecl to send an action taken
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Memo No:-B L (7)/JM

Copy torwarded to:

1. The District Magistrate, Birbhurn for kind information'

2. The SP, Birbhum for kind information

3. The ADM &DL &LRO, Birbhum, for kind information'

4, The SDL&LRO, Rampurhat for information.

5. The SDPO, Rarnpurhat, for information'

6. The BDO, Nalhati-I dev. Block for inforrnation'

7. The BL&LRo, Nalhati-I Block for information'

,tr gh^ked.

rcsr

I
1*

RS 0

Dated: 2*/01/2025

Su Officer
Rampurhat:: Birbhum

t MD

A6.Y
N . No-
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GOVERNMENT OF WEST BENGAL
OTFICE OF THE SUB-DIVISIO].{AL OFFICER

RAMPURHAT * BIRBHUM
E-mail ID : - sdrruph@gmail com

0.M SECTION)
Dated: CIfl /04/2025Memo No:- 2F8 /lM

To,
The Officer -Ln- Charge,
Nalliati Police Station,

Nalhati, Birbhum.

Sub:- FIR the offerrders for illegal

& 380 of
no. -11 qnder

This is to make a cornplaint in terms of FIR against some unidentified offenders,who are

conducting illegal nrining of *tor,*, iliegal carrying of stone & illegally iYi}}q of crusher units

in plotr,o."g81,"g82,g}g,\b?, 
_5561 

678,*681,772,7i9,305,981./1457,351'/L455 & 380 of Mouza-

Madna ].L. no. -LL under Nalhati Police Station'
you are hereby requested to prosecute against the offenders as tler section ,1gl :f 

e:.*Y
(D&R)Act,1957 read wirh Rule 50(1) of the W.B.M.M.C, Rule, 2016 tor conducting illegal

mining, storing ancl transporti.ng of black stone and running illegal stone crusher units in plots

no.3g1, 382,3A3,555,556, 67g,6gL,772,77g,3A5,i87/7457,351./7458 & 380 of the Mouza-

Maclna, ].L. no,lJ. under Nalhati P.S. in consnucdon to the Section a(1) and 4(1A) of the M'h''I

( D&R ) Act,7957 and rutres 3(r) (a) and 3(1) (b ) of the }v.B M,M.C Rules,2016

Also you are requested to prosecute agarnst the offenders as per SectionS}S/}}4BNS, 2023'

Also you are reqluested to seize the illegaliy minerl, storecl and translorted black stone with

all equr'pments and vehicles used. as pel section 21(4) of the M'M.(D&R) Act 1957 read with

Rule soir) of the W.B.M.M.C. Rules , 2016 and also as per 106 BNSS and to dispose under

section 505 & 506 BNSS in the above plots'

This is an FIR against the unidentified offenders for conducting ilIegal mining and running

illegal crusher unit without any Licence/ Permit/ CTO of competent authority'

You are requested to send an action taken report'

Cont..2
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TatEsr

M D NASE
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Lslter, 11.doa18 .4.2025,
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Page-2

Dated: o I lM/2025Memo No:-) UB n/IM
Copy forwarded to:

1.

2.

5.

6, The BDO, Nalhati-I dev. Block for information,

7, The BL&LRO, Nalhati-I Block for information.

r.Clr

I

C:\Users\Rezak\Desktop\J.M.SectionUMSection\AllLetterll.doc\8,4'2025.

Officer
Rampurhat:: Birbhu
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BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, FNANCE CENTRE,

3o'FLooR, NEw rowN, KOLKATA.

15

Original Application No. 133 of 2023lEZ

In the matter of:

Serajul Islam &Anr.
...Applicants

Versus

The State of West Bengal and Ors.

...Respondents

REPLY AFFIDAVIT FILED ON BEHALF OF

IHE DISTRICT MAGISTRATE, BIRBHUM

TO TFIE AFFIDAVIT DATED 07.12.2024

FILED BY TTM APPLICANTS.

Sudip Kumar Dutta

Advocate

Mobile No.9874782072
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